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SHR1 M, R, KRISHNA : Whatever
we have said in the statement is absolutely
correct, In 1952 we revised the pay scales
of a large number of Cantonment Board
employees and in 1954 we covered the
rest of them, There is the Jeejeebhoy
Award which has given increased
pay scales to the Cantonment Board
employees and till we finally accept the
recommendations made by certain com-
mittees, op which our officers are there
this Tribunal’s Award will continue and
the Cantonment Board employees will
be paid accordingly.
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SHRI M. R. KRISHNA : According
to the Tribunal’s Award, what ever has
been decided will be given ana if they
have not been given the Government will
definitely take a decision, Now, the Fe-
deration of Cantonment Board employees
wanted the Government to take quick
action and we have appointed certain
officers to go into it, We would like to
equate these posts and salaries with the
sister-departments in the State Govern-
ments.
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SHRI M. R. KRISHNA : We will
try to do that,

SHRI ARJUN ARORA May 1
know if the Cantonment Board emplo-
yees all over the country have demanded
the appointment of a Central Wage
Board to go into their wage structure and,
if so, whether the Government have made
up its mind about it? The demand has
been pressing and I understand that the
Labour Ministry is willing to appoint
a Central Wage Board for Cantonment
Board employees, Only this Ministry does
not give out its mind,

SHRI M, R. KRISHNA : The Fede-
ration has definitely asked for a Wage
Board, Later on, when we explained to
the representatives of the Federation
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that we would like to constitute a com-
mittee of offices to go into this question
and then equate the salaries, etc, with those
of the local boards in the States, they had
agreqd. Therefore, we may not be con-
sidering the appointment of a Wage
Board,
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§{lUse or Hmoi IN UN.O.

*220. SHRI J, P, YADAV :
SHRI MAN SINGH{VARMA:

Will the PRIME MINISTER be
pleased to state:

(a) whether the Government of
India have written to the U N,O. that
arrangements should be made so that
all its work be done in Hindi also;

(b) it so, what is the progress in the
matter; and

(c) the number of and the names of
other member countries of the UN.O,
whose delegates do not have the faci-
lity of writing speeches in their respec-
tive national! languages?]
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t Transferred from the 31st July, 1968,
$ The question was actually asked on

the floor of the House by Shri J.P, Yadav,
§I 1 English translation.
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+[THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL

AFFAIRS (SHRI B. R, BHAGAT):
{a) No, Sir,

(b) Does not arise.

(c) Under the Rules of Procedure of
the General Assembly, Chinese, En-
glish, French, Russian and Spanish are
its official languages, English, French
and Spanish are the working languages.
Any representative may speak in a lan-
guage other thar the official languages,
provided he himself arranges for inter-
pretation into one of the working lan-
guages.]
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4[ 1English Translation.
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MR. CHAIRMAN : You have already
put two questions,
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MR. CHAIRMAN: The Question Hour

*© is over,

WRITTEN ANSWERS TO QUESTIONS

ADMINISTRATION OF TRUST TERRITORY OF
SouTH WEST AFRICA UNDER U.N.

*591. SHRI C. ACHUTHA MENON:
Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that the Govern-
ment of South Africa have consistently
rejected United Nations® call to hand over
the administration of the trust territory
of South West Africa to the United
Nations, and

(b) if so, what efforts the Government
of India propose to make at the United
Nations to see that South West Africa is
brought under the direct administrative
control of the United Nations?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(YSHR;,' SURENDRA PAL SINGH) : (a)

es, Sir.

(b) The Resumed XXII session of the
General Assembly (1968) recommended to
the Security Council that it should take
effective measures in accordance with the
U.N. Charter to ensur¢ the immediate
removal of South African presence from
South West Africa. The Security Coun-
cil has not yet met to consider the issue.
Government will support all measures
adopted by the Security Council to ensure
the independence of South West Africa.

INnDIAN Troors witH I1.C.C.

*592. SHRISITARAM JAIPURIA ; Will
tttletPRIME MINISTER be pleased to
state:

(a) whether Government’s attention has
bee:a drawn to a news item published in
the ‘Hindustan Times’ of 16th July, 1968
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urging the Government of India for an
investigation into the living conditions of
Indian troops assigned to the Internation-
al Control Commission; and

(b) whether Government propose to
make an investigation into the matter and
if so what are the details there of ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) and (b)
The Government has seen Indian Press
Reports on the subject. An Inter-Minis-
terial team recently visited the Head-
quarters of the three International Com-
missions in Vietnam, Cambodia and Laos
and inter alia looked into the problems
of Indian personnel serving in these Com-~
missions. Its report is awaited.,
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t[Book ENTITLED “THE GUILTY MEN OF
1962

*593, SHRI RAJNARAIN: Will the
Minister of DEFENCE be pleased to
state:

(a) whether the attention of Govern-
ment has been drawn to the facts given
in the book entitled ““The Guilty Men of
1922” written by Shri D. R. Munkekar;
an

(b) if so, what is the reaction of Go-
vernment in this regard?]
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1{] English translation.




